47 Written Answers

with the industries and alse with the con-
cerned Central Ministries. Some of the
units have expressed difficultiss for com-
pliance of the standards within the stipu-

lated time, i-e. December 31st, 1993.

However, all the concerned  Central
Ministries and the industria] uniis have
been told that in the event of default in
compliance, strict action would have to
be taken. The representatives of  the
Central Ministties have stated tha; they
will take all possible steps to comply with
the staudards within the stipulated time.

Polluting conditions in Delhi

626. SHRI INDER KUMAR GUIJ-
RAL: Will the Minister of ENVIRON-
MENT AND FORESTS be pleased to
state the steps being taken to improve ths
deteriorating  polluting conditions in

Delhiy R

TH)2 MINISTER OF STATE OF THE
MINISTRY OF ENVIRONMENT AND
FOREJTS (SHRI KAMAL NATH): The
steps taken to improve the deteriorating
polluting conditipns in Delhi include the
following:

(i) Standards for discharge of effl-
uents and emissions from major cate-
gories of polluting industries have been
notified under the Environment (Pro-
tection) Act, 1986.

(i) The major ajr and water pollut-
ing industries in Delhi  have been
identified. '

(ili) Industries are to comply with
the standards laid by installation of
pollution control equipment within a
stipulated time-frame and legal action
iy taken against the . defaulting units.

(i) A network of water quality
monitoring stations have been set up
to monitor the water quality pof the
River Yamuna at varions poinfs of
effluent discharge and ambient air
quality monitoring stations in  areas
with high industrial and traffic density.

(v) A number of schemes for con-
"struction/angmentation of sewerage and
sewage treatment plants for treatment
of domestic wastes are under Imple-
mentakoll.
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(vi) Combined  Effluent Treatment
Plant (CETPs) for " treating cfffuents
from clusters of water polluting indus-
tries has been taken up.

(vii) All the three thermal pawer
plans have installed electrostatic pre-
cipitators for control of emissions.

(vii) For control of vehicular pollu-
tion, gross and mass emission standards
have been notified under the Motor
vehicles Rules, 1989.

() The Delhi Administration is im-
plementing a comprehensive action plan
to reducs pollution and control smoke
¢mission from i's buses. Thi; action
plan consist of:

(a) Reducing smoke emission by
tuning vehicles/engines. Of the 3627
vehicles checked 3624 vehicles have
already been  cleared/rectified to
adhere to the prescribed norms.

(b} Acquiring buses for replace-
ment of over-aged buses from the
aclive fleet 500 such buses have al-
ready been phased out. '

(c) Reducing aver-loading.

(d) Equipping the test units with
smoke meters for monitoring  the
smoke levels of the fleet held at the
units.  Vehicles are being checked
at a periodicity of six months.

(e) Prosecutions are launched
apainst defaulters. From April 1992
to June 1993, a total of B988 buses
operating under State Transport
Authority were checked and owners
of 3046 buses were prosecuted:

Glchbal forum on envirenment education

627. SHRI RAJNI RANTAN SAHU:
Will the Minister of- ENVIRONMENT
AND FORESTS be pleased to stafe:

(a) whether it is a fact that the Global
Forum on Environmental Fducation fer
sustainable developments orgapised ~ a
workshop on experiences In Fnvironmental |
Edueations, in New Delhi on 27th Sep-



